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OPEN COURT 
CENTRAL ADMINISTRATIVE TRIBUNAL 

AllAHABAD BENCH 
ALLAHABAD 

ORIGINAl APPLICATION NO 784 OF 2006 
ALLAHABAD THIS THE 18TH DAY OF MARCH 2007 

HOI'BLE MR. JUSDCE KHEM I(AMH. y.c 
Sml Sudha Smgh wto late Jaywant Singh, Rio Meral Babu 

Chauhan 858, C!Yil Lines, Baretlly, Presently residing at 170, plot 

No 02 Gola, Guru Dwara, Raj Nagar Jwalapur near RailWay Station 

Harli'.wr. 

(By Advocates. Sri AN RaiiSrl K N Ral) 

Versus 

. Applicant 

1 Un100 of India through General Manager, N E R11lwlly 

Goraktlpur. 

2 Tbe Divisional Manager, North Eastern Rallwly, Gorakhpur 

3. Tbe Chief Manager, Workshop North Eastern Railway, 

jatnagar, Barellly. 

4. Tbe Senior Account Ofllcer (W), N E.R., ljat Nagar, Barellly 

By AdVocates NU 

ORDER 

.. Respondents 

Heard Sn A N Ral appears for the applicant on the admission of 

thiS OA 

2 The applicant has stated that her husband was Khalasi under 

respondents at BareBJy and he died v.tllle 1n S8IYice leaving betund 

him, hiS widow (applicant) and two 19tues It Is said that economiC 

condllon of the applicant Is poor one and she has no suflltlent 

means to su!lam the farntly. 

As according to the averments made In the 0 A., the request for 

mpassionate appointment has not been consldenld so far and 

esul communicated to the appDcant thereof It seems just and 

oper to finally dispose of the 0 A. YMh a direction to the 

rJslpondent N0.3 to take a deaslon In accordance v.lh the Rules 

the appDcation dated 25.5.2000 (copy of v.tllc:h Annexure 1) of 

applicant and apprise her about the resulthereof 
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4 So .he 0 A 1s d posed of With a clirectton to the espo d 

NO 3 take de ciS on on the app .. at.on dated 25 5 2000 (copy of 

en n exu e 1 m acco dance YA!h the Rues Yv1tnln a p od 
~s 

ou 'Tl ntns from the date "' t~£e~-{ ~·· copy of thiS ord r og her 

w. ~ s app cat on, s paced before hm 

No :osts 

Vice-Cha rman 

Ma sh 


